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1977 : Haryana Act 151 \101‘OR VEHICLES 

'THE MOTOR VEHlCLES (HARYhVA 
AMENDMENT) ACT, 1977. 

(Haryana Act No. 15 of 1977) 

[Received tlic assent of /he Pmsidertr uf b ~ d i a  on r h ~  30th April, 
I 9 77, and first published for generuI inl;.lt,matian i)t rl~e Huryurra 
Govern m ~ n i  Gazette (Extraol-dinurgl ), Legi~lafr've Srrpplenwrt Purr I uJ 
4th May, 1 9 77.1 

ACT 

lo a ~ ~ t e n d  the Mu for Vehicles Act, 1939, in its app/icatimt 
to the Sinre of Halyana. 

BE it cnactcd by the Lxgislature of the State of Haryana in the Twenty- 
eighth Year of the Republic of lndia as follo~vs :- 

1. ~isActlrraybeca~ld~eMotorVehicles~aryanaAmenndment) Shontitl~. 

Act, 1977. 

. ' 
: 2. In sub-section (2) of section 64 o f  the Motor Vehicles Act, 1939, hncndment of 

for the words "a whole-time judicial ofiicer", the words "a jadicial officer" section b4 of 
shaU be substituted Ccntnl Act 4 of 

r 939. 

- 
1. FarStatementafObjec~andRcasons,se~HaryanaCiovcmrncntGazenc(~~~~.), 

dated the 18th March. 1977, page 344. 



1977 : Haryana Act 151 IMO'I-OR VEH ICLES 

'THE PROVINCIAL SMALL CAUSE COURTS 
{TfARYANA AMENDMENT) ACT, I 977. 

(Haryaaa Act No. 27 of 1977) 

[Rcutliverl the ussetlt oj'lhe Presidetrt of Indin on the 1st Decemhe~: 
1977. arld f i t s t  ptrhlished jbr general infot-matio)~ in the Horyanu 
Governate11 t Gazeite (Exrruo~dirtu~ y ), Legislarive Stlpplen~ent Part I of 
9l1t Decen~bet; 1 9 7 7.1 

ACT 

to umend the Provinciai Sniall Cause Cottrts Act, 1887, in its 
upplicatiolt lo the Stace of Mayu~ra. 

BE it enacted by the Legislature ofthe State of Haryana in the Twenty- 
eighth Year ofthe Republic of India as follows :- 

1. This Act may be called the Provincial Small Cause Courts (Haryana Short ti tlc. 
P~~endment)  Act, 1977. 

2 .  For section 25 oft he Provincial Small Cause Courts Act, 18 87, the Substitution of 
follow Lqg scction shall be substituted, namely: - sectiofi 25 of 

Centml Act 9 of 
'25. Revision of decrees and orders of Cows of Small Causes.- lgm. ! 

( I )  The Dismct Judge, for the purpose of satisfymg himselfthat 
a decree or order made in any case decided by a Court of 
Small Causes was according to law, may of his own motion,or 
on the application of an aggrieved party made within thrrty days 
from the datc of such decree or order, call for the case and 
pass such order witb respect thereto as he thinks fit. 

(2) Any revision pending in the High Court against the decree or 
order made by a Court of Small Causes shall sm.d tlmsferred 
to the District Judge exercising ordulary territorial jwisdiction in 
such cases.". 

1. For Statcmcnt of Objects and Reasons. see Haryana G o v e m c n t  Gazette (Extra.), 
dated thc 13tbOctober, 1977. page 1616. 
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PART I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 19th September, 2018 

No. Leg.27/2018.— The following Act of the Legislature of the State of Haryana received 
the assent of the President of India on the 13th August, 2018 and is hereby published for general 
information:- 

HARYANA ACT NO. 22  OF 2018 

THE MOTOR VEHICLES (HARYANA AMENDMENT) ACT, 2018 

AN 

ACT 

         further to amend the Motor Vehicles Act, 1988 in its application to the State of Haryana. 

Be it enacted by the Legislature of the State of Haryana in the Sixty-ninth Year of the 
Republic of India as follows:-  

       

 

1. This Act may be called the Motor Vehicles (Haryana Amendment) Act, 2018. Short title. 

2. After sub-section (1) of section 103 of the Motor Vehicles Act, 1988, the following  
sub-section shall be inserted, namely:- 

“(1A) Notwithstanding anything contained in this Act, State Transport 
Undertaking may operate on any route as Stage Carriage under any permit issued thereof 
to such undertaking under sub-section (1), any vehicle, placed at the disposal and under 
the control of such undertaking by the owner of such vehicle under any arrangement, 
entered into between such owner and the undertaking for the use of the said vehicle by 
the undertaking.”. 

 

--------------- 

 

Amendment of 
section 103 of 
Central Act 59 of 
1988. 

 
 
 

 
 

 KULDIP JAIN, 
 SECRETARY TO GOVERNMENT HARYANA, 
 LAW AND LEGISLATIVE DEPARTMENT.  
 
 
 
 
 

8369—L.R.—H.G.P., Pkl. 
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PART-I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 3rd December, 2019 

No. Leg. 41/2019.— The following Act of the Legislature of the State of Haryana 
received the assent of the Governor of Haryana on the 4th November, 2019 and is hereby 
published for general information:- 

HARYANA ACT NO. 39 OF 2019 

THE MOTOR VEHICLES (HARYANA AMENDMENT) ACT, 2019  

AN 

ACT 

further to amend the Motor Vehicles Act, 1988 in its application to the State of Haryana. 

Be it enacted by the Legislature of the State of Haryana in the Seventieth Year of the 
Republic of India as follows:- 

1. This Act may be called the Motor Vehicles (Haryana Amendment) Act, 2019. Short title. 

2. For clause (h) of sub-section (2) of section 65 of the Motor Vehicles Act, 1988, the 
following clause shall be substituted, namely:- 

“(h)  the exemption of prescribed persons or prescribed classes of persons from payment 
of all or any portion of the fee payable under this Chapter retrospectively or 
prospectively;”. 

Amendment of 
section 65 of 
Central Act 59 of 
1988. 

 
 
 

 
 
 
 
 

 AARADHNA SAWHNEY, 
 Special Secretary to Government, Haryana, 
 Law and Legislative Department. 
 

 
 
 
 
 

57545—L.R.—H.G.P., Chd. 
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